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Attention to Matter of Urgent 
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Shri Ram Ratan Gupta (Gonda): 
What about my calling attention 
notice. Sir? It does not involve any 
constitutional point. 

M.r. Speaker: Order. order. 

~;ft~ ~~ ""'" :n:r it; om: it mrm 
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S!ni R;lm Rata.. Gupta: No. Sl~. 

may l:c permitted to draw your atten-
tion tc- '.his, that the failure 0; the 
twe ttlrIJ!nes ..... . 

JUr. 811l~aker: Order, orde~. 
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Shri Ram Katan Gupta: I was in-
formed that my calling attention 
notice would be taken up today. 

Mr. Speaker: 1 will find that out. 
Shri S. M. Banerjee. 

Shri S M. Banerjee (Kanpur): Is 
it a fact that about 1,000 families 
which were moved to Ramakri.sh:t·a 

.Puram were given an assurance that 
they would be supplied adequate 
water? Is it also a fact that the first 
floor people do not get water at all? 
If so. what arrangements are being 
made for them? 

Dr. D. S. Raju: At the moment, 
there is restricted water supply from 

Public Importance 
the Munici.pal Corporation t.o ,the Can-
tonment ~eservoi;r for about three 
hours in the morning and two hou-rs 
:n the evening. 

-Mr. SpeAker: He says that an 
·lSsurance was given that they would 
he given adequate water supply. 

Dr. D. S. RaJu: An assurance was 
given by the ~unicipal Cocporation 
that contulU'ollS water supply would 
be given by June 1963. 

Shri S. M. Banerjee: Sir, may I ask 
" question? 

Mr. Speaker: No, second question. 

Shri S. M. Banerjee: It is a questi()n 
ansing out of this. 

Mr. Speaker: There are so many 
questions arising out of this. I have 
allowed him one question. I will nol 
~epart from my practicp 

~.2.3G hrs. 

~APERS LAID ON THE TABLE 

INDIAN TELEGRAPH (SEVENTH AMEND-
MENT) RULES 

The Deputy MInister in the Minis-
try of Transport and Communications 
: :Sllri Bhalravati): On behalf of Shri 
Jagjivan Ram. I beg to lay on the 
:'able a copy of the Indian Telegraph 
(Seventh Amendment) Rules, 1962 
published in Notification No. G.S.R. 
944 dated the 14th July, 1962 under 
SUb-section (5) of section 7 of the 
Indian Telegraph Act, 1885. [Placed 
in Lib:ary. See No. LT_302/621. 

STATEMENT OF ACTION TAKEN BY Gov-
ERNMENT ON ASSURANCES 

The Minister of Parliamentary Aft-
air.; (Shri Satya Narayan Sinha): I 
beg to lay on the Table the foll()wing 
!ltatements showing the action taken 
bv the Government on various 8SS"'-
ranees, promises and undeI1taki,,,I!'° 
given by Ministers during the varioul' 
sessions shown against each:-


